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{iii) REPORTED ACITATION DY THE WOR-
KERE AT VARIOUS DEPOTS OF THE
Foop CORPORATION Or INDIA,

SHRI BALDEV SINGH JASRO-
TIA (Jammu): Since I made a state-
ment on the floor of parliament on
24-4-78 with regard to the food handl-
ing workers of FCI depotg and their
peaceful agitational movement at
Jammu and New Delhi, situations at
wverious places have. further deterior-
ated which will be evident from the
following: —

1. One satyargrahi worker of Fari-
dabad Depot was shot dead on 3-5-78
and the work at the depot has been
stopped from 1-4-78 and workers’
due wages have not yet been paid by
¥CL

IT. At Silliguri depots in West Ben-
#al, FCI reinstated 398 emergency vic-
tims workmen out of 484 on 15-2-78,
. but after four months, ie. from

18-6-78, FCI suddenly ntopped work
a8 the depols and is now trying to
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13-2-78 have not yet been paid. Prior
to the above; !’C!ltoppedworklt
Ashoknagar Depot in West Bengwl. ™

L. In Jammu, lathi charge by Po-
lice on peaceful sdtyagrahi workers
and their arrest and stoppage of work
by FCI deliberately to victimise the
workers and to break their move-
ment have been started since May
last and, lastly on 21-7-76 the Police
demolished the Pandals and seized
the belonging of the Satyagrahi wor-
kers with g view to stop the satya-
griha movement. )

IV. In Orient Jute Mill depot in
West Bengal, FCI hag stopped work
from 1-4-78 and workers due wages is
yet to be paid.

Thus FCI has adopted a new techni-
que, i.e. stopping the work at the de-
pots to thweart the peaceful movements
of the workers over their demands.
As a result losses have become colos-
sal due to the reasons that in the
aforesaid depots, 2000 staff, watch-
men, peons and officerg  are being
paid wages for doing no work, and
the foodgrains stored there are
being damaged. There is another
invigsible loss to FCI due to the
reasons that as a result of closure of
the above the dealers have been ad-
vised to draw their goods from the
far flung godowns, for example dealers
of Okhla depot now drawing goods
from Naraina Depot and as a result
FCI is paying Rs. 2/- to Rs. 3|- extra
per bag to the dealers.

What for is the FCI taking such
vindictive action on the poor workers
on whose toil it depends? These
workers are the mainstay of FCI and,
in fact, they are the FCIL. So, if the
workers are not allowed to do work,
then the entire 70,000 staff and officers
have no work to do. It ig totally un-
fair and unjust that these 70,000 staff
and officers of FCI have the right to
enjoy the fruits, but not the workers,
though the latter are doing the most
hazardous, heavy and hard work of
loading, unloading and welshin. 100



T8hri Baldev Singh Ju'nthl' ]
Kg. by head-load, Wg ialk of smell-
. arution -of the unorgeinsed. Mbourers,
but.it.will be sad'if these worken are
" cowed down by repressive actions
- whep they will raise their Hieads over
thelr demands for bare subsistence.
s ulctlymelmthltmumw
doing to supreéss the workers' move-
ments for abolition of contract fabour
system, a system which has ‘lready
enten the vitals ol FCI's economy and
has caused sxtreme exploitation to
workers. The contract labour (Regu-
lation & Abolition) Act 1970 has been
enacted but the benefit of it has been
denied to these poor workers.

Thue a vicioug  situation prevails
due to the wrong, malafide and vin-
dictive getion of the FCI. So I would
urge the Government to immediately
intervene in thg matter and see thet
workers' demands for abolition of con~
tract labour system is met forthwith,
otherwise situation will be drifted
from bad to worse and the workers
will be forced to launch a bigger
movement and I may have to stage
Dharna before the Parliament along
‘with others after waiting for ten
.:days from today.

.{iv) ReroRTED CrOSURE OF KAILASH
. Mii, KANPUR .FOR THE Lasr 20
MONTHS,
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Kens Or GOVERNMENT or INDIA -
PrEss, umonom.mwnm-

' SHRI CHITTA BASU {Barasat):
Mr. Deputy-Speaker, Sir, under Rule
377, T would like to mention the fol.
Iowing matter of urgent pubhc
importance.

The workers of the Government of
India Presg at Minto Road New Delhi
have been agitating for ihe speedy
redressai of their grievances - since
some time past. The Union workers
met the Minister of Works and Hous-
ing and apprized him of their grie-
vances in April, 1078. There were
discussions over the charter of, de-
mands und the Minister essured’ ‘that
some of the legitimate demands of
the - workmen would be secedad to.
Butf the manageraent of the  Minto
Road press have rejected afl. the de-
mands straightway, This Hag ‘caused
resantment among -the 3000 woikmen
of the press at Minto Road. ' A peace-
ful dharng has been an on, since

‘ITth July,” 1973 Shfi ‘Banwari L,
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